"LIR No. 1527/18

Surinder Tiwari vs. M/s Hindustan Cocacola Bottling North West & Ors.

11.08.2020

Present: Sh. R.S. Nagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.l.
Management no.2 is alrcady exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final

arguments.
Further final arguments of the Ld. ARs for the workman and

management No.1 and 3 have been heard.
Matter is ordered to be listed on 24.08.2020 at 4 P.M. for final

order.
Ahlmad is directed to send the copy) of this order to the

loading on the official

|
concerned official of District Court, RADC for

wehsite of the District Court.

(PAWAN KUMAR,
Presiding Officer Labour Court-1X
Rotse Avenue Courts/New Delhi

| 11.08.2020




LIR No. 1535/18
Vinod Rawat i
vs. M/s Hindustan Cocacola Bottling North West & O
I'S.

11.08.2020

Present: Sh. R.S. Nagpal, AR for the workman.

Ms. Manjula Upadhay, AR for the management no.l.
Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final

arguments.
Further final arguments of the Ld. ARs for the workman and

management No.1 and 3 have been heard.
Matter 1S ordered to be listed on 24.08.2020 at 4 PM. for final

order.

Ahlmad 1s directed to send the copy this order to the

concerned official of District Court, RADC for l:'!,{;l ding on the official

website of the District Court.

(PAW. KUMARIMATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020




LIR No. 3275/17
virendra Singh vs. The BSES Yamuna Power Ltd.

11.08.2020

Present:  None for the parties.

The matter was earlier fixed for 12.05.2020 for the evidence of

the managements. But the same could not be taken up on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Earlier. it was told to the court that the workman has already

filed an application in the labour office for transfer the matter in the court of
Sh. Anil Kumar. Ld. POLC, Rouse Avenue Court, New Delhi as the
connected matters are pending in the said court. But no transfer order has
yet been received.

Accordingly, matter stands adjourned for evidence of the
managements on 08.02.2021. Managements are directed to file affidavits of
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the
concemned official of District Court, RADC for Lypl})ading on the official

T

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
DERN . D Rouse Avenue Courts/New Delhi
ST TEOR 11.08.2020




LIR'NO. 6435/16
Amit Kumar vs. Cham Make Over

11.08.2020

Present. None for the workman.
Sh. Santosh Singh, AR for the management.

The matter is fixed for hearing final arguments through video

conlerence.
of the workman 10

Today, no one has appeared on behalf

ents through video conference.

advance argum
last and final opportunity 18 granted to

In the interest of justice,

to argue on the matter.

the workman
Accordingly, matier is ordered to be listed on 03.10.2020 for

hearing final arguments.
nd the cop)(

Ahlmad is directed to s¢
concerned official of District Court, RADC for up Emﬁing on the official
website of the District Court. g &

(PAWAN I__{-UMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenuc Courts/New Delhi
11.08.2020
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LIR No. 1533/18
Durga Parshad vs. M/s Hindustan Cocacola Bottling North West & Ors.
11.08.2020

Present: Sh. R.S. Nagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.l.

Management no.2 is already exparte.
Sh. MLK. Diwedi, AR for the management No.3.
The matter is fixed for today for hearing further final
arguments.

Further final arguments of the Ld. ARs for the workman and

management No.1 and 3 have been heard.
Matter is ordered to be listed on 14.08.2020 at 4 pM. for final

order.
Ahlmad is directed to send the copy ©

med official of District Court, RADC for uplo

conce
website of the District Court.

(PAW. _
Presiding Officer Labour Court—l)?

Rouse Avenue Courts/New Delhi
11.08.2020



LIR No. 3139/17
prem Singh vs. The BSES Yamuna Power Ltd.

11.08.2020

Present:  None for the parties.

The matter was earlier fixed for 12.05.2020 for the evidence of
the managements. But the same could not be taken up on that day, in view
of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Earlier, it was told to the court that the workman has already
liled un application in the labour office for transfer the matter in the court of
Sh. Anil Kumar, Ld. POLC, Rouse Avenue Court, New Delhi as the
connected matters are pending in the said court. But no transfer order has
yet been received.

Accordingly, matter stands adjourned for evidence of the
managements on 08.02.2021. Managements are directed to file affidavits of
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the co f this order to the
concerned official of District Court, RADC for :;Qding on the official
website of the District Court. F

I Y (PAWAN RUMAR MATTO)
REDUMENOTE S Tad Presiding Officer Labour Court-IX
4]l DUAL CAMER Rouse Avenue Courts/New Delhi
11.08.2020



LIR No. 1529/18
Manoj Verma vs. M/s Hindustan Cocacola Bottling North West & Ors.

11.08.2020

Present: Sh. R.S. Nagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.1.
Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final

arguments.
Further final arguments of the Ld. ARs for the workman and

management No.! and 3 have been heard.
Matter is ordered to be listed on 24.08.2020 at 4 PM. for final

order.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWA
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
11.08.2020

T e
e e



LLIR No. 1530/18
Fatch Mohd. vs. M/s Hindustan Cocacola Bottling North West & Ors.
11.08.2020

Present: Sh. R.S. Nagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.l.
Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.
The matter is fixed for today for hearing further final
arguments.

Further final arguments of the Ld. ARs for the workman and
management No.1 and 3 have been heard.
Matter is ordered 10 be listed on 24.08.2020 at 4 PM. for final
order.
Ahlmad s directed to send the copy of this order to the
concemed official of District Court, RADC for uplgading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Ofticer Labour Court-IX
Rouse Avenue Courts/New Delhi

11.08.2020




LIR No. 1532/18
ai P '
Jai Prakash vs. M/s Hindustan Cocacola Bottling North West & O
rs.

11.08.2020

Present: ]SJ; R.S. Nagpal, AR for the workman.
s. Manjula Upadhay, AR for the management no. 1.
Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final

arguments.
Further final arguments of the Ld. ARs for the workman and

management No.1 and 3 have been heard.
Matter is ordered to be listed on 24.08.2020 at 4 PM. for final

order.
this order to the

Ahlmad is directed to send the copy f.(
cial of District Court, RADC for upl

y
[}

concemned offi ng on the official

website of the District Court.

/
(PAWAN KUMAR MATTO)
Presiding Ofticer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020




LIR No. 9140/16
Sheetla Prasad Singh vs. M/s H.T. Media Ltd.

11.08.2020

Present. Sh. Pulkit Manuja, AR for the workman.
Ms. Raavi Birbal, AR for the management.

The matter was earlier fixed for 09.07.2020 for consideration
on the application filed by the management for framing additional issues.

But the matter could not be taken up on that day, in view of spreading of

covid 19.

Today, the L.d. ARs for the parties have appeared through video
conference. The Ld. AR for the workman has submitted that he is out of
station and he does not have file with him so, he is not in a position to assist

to the court and seeks adjournment.
In view of the request made by the Ld. AR for the workman,

matter is ordered to be listed on 26.1 0.2020.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC fy/uplnading on the official

website of the District Court. Q/ﬁ/@m

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020




LIR No. 268/17
Girish Singh vs. M/s Atul Plastic Pvt. Ltd. & Anr.

11.08.2020

Present:  None for the parties.

The matter was earlier fixed for 14.04.2020 for the evidence of

the management. But the matter could not be taken up on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, matter is ordered 10 be listed on 06.02.2021 for

evidence of the management. Management is directed to file affidavits of

witnesses to the court one week prior to the next date of hearing and supply

advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the

i ]
official of District Court, RADC for uploading on the official

concemed

website of the District Court.

ey

/
(PAWAN KUMAR MATTO)
Presiding OfTicer Labou: Court-IX
Rouse Avenue Courts/New Delhi
11.08.2020




Lik No. 1546/18
Rvaz Khan Ii
vs. M/s Hindustan Cocacola Bottling North West & O
rs.

11.08.2020

Present: , ;
ill]s 11;15. Neigpal, AR for the workman
. Manjula Upadhay, AR for the ma* 1
Management no.2 is already exparte. RIS
Sh. M.K. Diwedi, AR for {he management No.3.

The matter is fixed for today for hearing further final

arguments.
Further final arguments of the Ld. ARs for the workman and

have been heard.

dered to be listed on 24.08.2020 at 4 PM. for final

Matter s or

d is directed 10 send the copy o
C for upl;)ﬂé i

ial of District Court, RAD

con
website of the District Court 7
(PAWA UMAR MATTO)
Presidin Court-1X
Rouse ew Delh



LIR No. 6840/1 6
Mohd. Zubair Aalam vs. M/s New Delhi Municipal Council

11.08.2020

Present:  None for the parties.

The matter 18 fixed for hearing final arguments.

But, today, no one has appeared on behalf of any of the parties

through video conference till 02.20 P.M.

to advance arguments
justice, last and final opportunity

In the ‘nterest of

n the matter.

is granted 10

the parties 10 argue 0
Accordingly

matter 18 ordered to be listed on 07.10.2020 for

hearing final arguments.
Ahlmad 18 directed 10 send the cOPY of this order 10 the

concerned official of District Courl, RADC for up 4ding on the official

website of the District Court. :
/ / ,f M
(PAWAN KUMARMATTO)
Presiding Officer Labour Court-1X
Rouse Avenuc Courts/New Delhi = ?P ;
110.2020 ! "_jJ'




LIR No. 3374/16
pMansa Ram Maurya vs. D.A.V. Public School & Anr.

11.08.2020

Present:  None for the parties.

The matter was earlier fixed for 14.04.2020 for consideration
on the application to bring the LRs of the proprietor of the management
No.2 on record and another application under Section 5 of the Indian

Limitation Act. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, matter is ordered to be listed on 12.10.2020 for

the same purpose.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court. Ao ]k
TP
{I’AW&NKGMAR MATTO)
Presiding Officer Labour Court-IX
Rouse¢ Avenue Courts/New Delhi

11.08.2020




LIR No. 1540/18
ish Mohd. vs. '
s. M/s Hindustan Cocacola Bottling North West & Ors

11.08.2020

Present: Sh. R.S. Nagpal, AR for the workman,

Ms. Manjula Upadhay, AR for the management no.1.
Management no.2 is already exparte.
Sh. ML.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final

arguments.
Further final arguments of the Ld. ARs for the workman and

No.1 and 3 have been heard.
Matter 1S ordered to be listed on 24.08.2020 at 4 PM. for final

management

order.
Ahlmad is directed to send the copy of\ﬁhis order to the

ned official of District Court RADC for uploagding on the official

conce
website of the District Court.

o

/

(PAWANKU MAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue C ourts/New Delhi
11.08.2020




LIR No. 1534/18
Ram Ashish '
ish vs. M/s Hindustan Cocacola Bottling North West & Ors

11.08.2020

Present: i’;‘l R.S. Nagpal, AR for the workman.
s. Manjula Upadhay, AR for the management no.l.

Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final

arguments.

Further fi
and 3 have been heard.
is ordered to be listed on 24.08.20

nal arguments of the Ld. ARs for the workman and

management No.1
Matter

20 at 4 PM. for final

order.
e copy/Of this order 10 the

C for u J ﬁﬁding on the official

Ahlmad is directed to send th

cial of District Courl, RAD

concerned offi
website of the District Court.
UMAR MATTO)

r Labour Court-1X

Rouse Avenue Courts/New Delhi
11.08.2020




ILIR No. 1537/18
San :
anjay vs. M/s Hindustan Cocacola Bottling North West & Ors

11.08.2020
Present: i‘;il R.S. Nagpal, AR for the workman.
s. Manjula Upadhay, AR for the management no.l.
Management no.2 is al ready exparte.
Sh. M.K. Diwedi, AR for the management No.3.
The matter 18 fixed for today for hearing further final
arguments.
Further final arguments of the Ld. ARs for the workman and
management No.l and 3 have been heard.
Matter 1S ordered to be listed on 24.08.2020 at 4 pM. for final
order. .
ted to send the copy nf)this order to the

Ahlmad 1s direc
slgading on the official

med official of District Court, RADC for up}
,*'lr
/]

conce
ourt.

website of the District C

Rouse Avenue Courts/N
11 08.2020




LIR No. 3081/17
praveen Tyagi vs. The BSES Yamuna Power Ltd. & Ors.

11.08.2020

Present:  None for the parties.

The matter was earlier fixed for 12.05.2020 for the evidence of
the managements. But the same could not be taken up on that day, in view
of spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Earlier. it was told to the court that the workman has already
filed an application in the labour office for transfer the matter in the court of
Sh. Anil Kumar, Ld. POLC, Rouse Avenue Court, New Delhi as the
connected matters are pending in the said court. But no transfer order has
yet been received.

Accordingly, matter stands adjourned for evidence of the
managements on 08 02.2021. Managements are directed to file affidavits of
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concemned official of District Court, RADC for yploading on the official

website of the District Court. é

(PAWAN’KUMAR ATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020



LIR No. 1531/18
Rakesh Dubey vs. M/s Hindustan Cocacola Bottling North West & Ors

11.08.2020

Ypag .
Present: Sh. R.S. Nagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.1.
Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.
The matter is fixed for today for hearing further final
arguments.

Further final arguments of the Ld. ARs for the workman and

management No.1 and 3 have been heard.
Matter is ordered to be listed on 24.08.2020 at 4 P.M. for final

order.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAW. UMAR M 0)
Presic/l.irﬂg Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020




"‘

—~ LID No. 637/19

Shri Islamudden Vvs. M/s Mehra Metal Works

11.08.2020

Present. None for the workman.
Management is already exparte.

The matter is fixed for exparte evidence of the workman.

But, today, no one has appeared on behalf of the workman

(hrough video conference.
In the interest of justice, last and final opportunity is granted to

the workman to conclude his entire evidence.

Accordingly, matter is ordered to be listed on 17.02.2021 for

exparte evidence of the workman.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplgading on the official

bk

website of the District Court.

(PAWAN R'MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020




LIR No. 3285/17
Rajeev Yadav vs. The BSES Yamuna Power Ltd.

11.08.2020

Present:  None for the parties.

The matter was earlier fixed for 12.05.2020 for the evidence of

the managements. But the same could not be taken up on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Earlier, it was told to the court that the workman has already

filed an application in the labour office for transfer the maticr in the court of

Sh. Anil Kumar, 1.d. POLC, Rouse Avenuc Court, New Delhi as the

connected matters are pending in the said court. But no transfer order has

yet been received.

Accordingly, matter stand

ments on 08.02.2021. Managements

s adjourned for evidence of the

manage are directed to file affidavits of
witnesses in the court one week prior to the next date of hearing and supply

R in similar manner.

pies thereof to the workman OT his A
of this order to the

advunce €0
Ahlmad is directed 10 send the <€opy

of District Court, RADC or dploading on the official

concerned official

website of the District Court,

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
11.08.2020



LIR No. 9145/16
Gita Ram Kataria vs. M/s H.T. Media Ltd

11.08.2020

Present: Sh. Pulkit Manuja, AR for the workman.
Ms. Raavi Birbal, AR for the management.

The matter was earlier fixed for 09.07.2020 for consideration

on the application filed by the management for framing additional issues.

But the matter could not be taken up of (hat day, in view of spreading of

covid 19.
Today, the Ld. ARs for the parties have appeared through video

conference. The Ld. AR for the workman has submitted that he is out of

station and he does not have file W
adjournment.

ith him so, he isnotina position 10 assist

to the court and seeks
{n view of the request made by the

be listed on 26.10.2020.
d to send the cOpY of this order 10 the
fficial

Ld. AR for the workman,

matter 18 ordered 10

Ahlmad is directe
concerned official of District Court, RADC for uplpading on the ©
|

website of the District Court. \

e
(PAWAN KUMAR MATTO)
presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi A
11.08.2020 ==




OP No. 15/19
Sandeep Aggarwal vs. Anil Kumar

11.08.2020

Present: Sh. Santosh Singh, AR for the workman.,
Sh. Arun Mehta, AR for the management.

The matter was earlier fixed for 14.04.2020 for filing reply to
the application under Section 33 (1) (b) of 1D Act. But the matter could not
be taken up on that day, in view of spreading of covid 19.

Today, the Ld.ARs of the parties have appeared through video
conference. Ld. AR for the workman seeks time to file reply to the said
application.

In view of the request made by the Ld. AR for the workman,
matler stands adjourned for filing reply and consideration on the abovesaid
application on 24.11.2020.

Ahlmad is directed to send the_copy of this order to the
concerned official of District Court, RADC for uploading on the official

(PAWAN KU MATTO)

Presiding Officer Labour Cnurt—D.(
Rouse Avenue Courts/New Delhi

11.08.2020

website of the District Court.




IR No. 9747/16
Mahipal V. PSS Security Solutions

11.08.2020

None for the workman.

Present.
Ms. Amita Srivastava, pr

oxy AR for the management.

The matter was earlier fixed for 09.07.2020 for the evidence of
(he management. But the same could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
[d. Proxy AR for the management seeks adjournment.

Accordingly, matier stands adjourned for 04.02.2021 for

the management. Management 18 directed to file affidavits of

evidence of
1e next

the court one week prior to U date of hearing and supply

witnesses in
rhis AR in similar manner.

advance copies thereof to the workman ©
1t will be last and final opportunity for the management to
ate of hearing.

t’s entire evidence ON the nextd
of this order 10 the

d the copy)
DC for yploading on the official

conclude 1
Ahlmad is directed to sen

concerned official of District Court, RA

website of the District Court.

/
(PAWAN KUMAR MATTO) g
presiding Officer Labour Court-IX i
Rouse Avenue Courts/New Delhi .

11.08.2020
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orth West &

..... o

N>, 1536/18 | |
ll':\":?.e:h Rawat VS M/s Hindustan Cocacola Bottling N

Ors..
1% ._0&.2020

. AR for the LRs of the deceased

Pracant.
arkinan.
work Ms. Manjula Upadhay, AR for the management no.1.

At this stage. Ld. AR for the LRs of the deceased

workman has apprised 10 the court that earlier he has sent the memo

of parties, but, it s incomplete an
parties. Ld. AR for the LRs of deceased workman is directed to file

correct memo of partie
Further final argumen

deceased workman and management
Matter is ordered to be listed on 24.08.2020 at 4 P.M. for

d he will file correct memo of

s within 3 days from today.
ts of the Ld. ARs for the LRs of the

No.1 and 3 have been heard.

final order.
Ahimad is directed t0 send the copy of this order to the

concerned official of District Court, RADC for yploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020



LIR No. 6523/16
Rama Shankar vs. M/s Amrit Industries & Anr.

11.08.2020

Present: None for the parties.

The matter was earlier fixed for 12.05.2020 for consideration
on the application for amendment filed by the management no.2. But the
matter could not taken up on that day in view of spreading of covid 19. ;

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, matter is ordered to be listed on 19.10.2020 for

the same purpose.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for up}dﬁding on the official

webhsite of the District Court. ’f@ LA

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-1X 1]

Rouse Avenue Courts/New Delhi
11.08.2020




OP No. 14/19
Sandeep Aggarwal vs. Rahul

11.08.2020

Present: Sh. Santosh Singh, AR for the workman.
Sh. Arun Mehta, AR for the management.

The matter was earlier fixed for 14.04.2020 for filing reply to
the application under Section 33 (1) (b) of ID Act. But the matter could not
be taken up on that day, in view of spreading of covid 19.

Today, the Ld.ARs of the parties have appeared through video
conlerence. Ld. AR for the workman secks time to file reply to the said
application.

In view of the request made by the
¢ filing reply and consideration on the abovesaid

Ld. AR for the workman,

matter stands adjourned fo

application on 24.11.2020.
Ahlmad 1s directed to send the copy of this order to the

concerned official of District Court, RADC for p_p1oading on the of’ﬁc.ial

website of the District Court. . /%é 7




LIR No. 9142/16
Prakash Bhardwaj vs. M/s H.T. Media Ltd.

11.08.2020

Present: Sh. Pulkit Manuja, AR for the workman.
Ms. Raavi Birbal, AR for the management.

The matter was earlier fixed for 09.07.2020 for consideration
on the application filed by the management for framing additional issues.

But the matter could not be taken up on that day, in view of spreading of

covid 19.
Today, the Ld. ARs for the parties have appeared through video

conference. The Ld. AR for the workman has submitted that he is out of

station and he does not have file with him so, he is notin a position to assist

(o the court and seeks adjournment.

In view of the request made by the Ld. AR for the workman,

matler is ordered to be listed on 26.1 0.2020.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC fnr’;'uploading on the official
[ 4

website of the District Court. r
(PAWA];,;/KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

11.08.2020




LIR No. 9748/16
Shyam Rao vs. PSS Security Solutions

11.08.2020

Present:  None for the workman.
Ms. Amita Srivastava, proxy AR for the management.

The matter was earlier fixed for 09.07.2020 for the evidence of
the management. But the same could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Ld. Proxy AR for the management seeks adjournment.

Accordingly, matter stands adjourned for 04.02.2021 for

evidence of the management. Management is directed to file affidavits of

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the workman or his AR in similar manner.

It will be last and final opportunity for the management t0

e it’s entire evidence on the next date of hearing.

Ahlmad is directed to send the copy of this order to the
loading on the official

conclud

concerned official of District Court, RADC for

wehsite of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020

:




LID No. 419/16
Rameshwar Dayal Sharma vs. The General Manager UT Limited

11.08.2020

Present: Sh. H.V. Singh, AR for the workman.
Sh. Gulshan Chawla, AR for the management.

The matter is fixed for hearing final arguments of the Ld. AR

for the management but the Ld. AR for the management seeks adjournment

as he is not ready to argue on the matter.
In the interest of justice, last and final opportunity 1s granted to

the management o conclude its arguments on 13.08.2020.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC fgr/{lplnading on the official

website of the District Court.
/
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
11.08.2020

A



LIR No. 3278/17
Desh Deepak Sharma vs. The BSES Yamuna Power Ltd.

11.08.2020

Present:  None for the parties.

The matter was earlier fixed for 12.05.2020 for the evidence of
the managements. But the same could not be taken up on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Earlier, it was told to the court that the workman has already

filed an application in the labour office for transfer the matter in the court of
Sh. Anil Kumar, L.d. POLC, Rouse Avenuc Court, New Delhi as the
connected matters are pending in the said court. But no transfer order has
yet been received.

Accordingly, matter stands adjourned for evidence of the
managements on 08.02.202]. Managements are directed to file affidavits of
withesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy {j this order to the
concerned official of District Court, RADC for /Uplnadlng on the official

website of the District Court.
(PAWAN KUMA R/hfj:(})

Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020



LLIR No. 990/16
Decpak vs. Babu Jagjivan Ram Memorial Hospital & Anr.

11.08.2020

Present:  None for the workman.
None for the management No.1.
Sh. Abhishek, AR for the management no.2.

The matter was earlier fixed for 09.07.2020 for the evidence of
the management;ﬁut, the matter could not be taken up on that day, in view
of spreading of covid 19.

Today, no one has appeared on behalf of any of the workman
and management No.1 through video conference.

Accordingly, matter is ordered to be listed on 10.02.2021 for
evidence of the managements. Managements arc directed to file affidavits
of witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for upinading on the official

. . . 4 ;
website of the District Court. ¥ 7 tin
o oF

(PAWAN KUMAR MATTO)
Presiding Officer Labour C ourt-1X
Rouse Avenue Courts/New Delhi
11.08.2020




LID No. 52/17
Naresh Kumar vs. Rising Star Academy Senior Secondary School

11.08.2020

Present: None for the workman.
None tor the management.
Management is already exparte.

The matter was earlier fixed for 12.05.2020 for hearing

plication under Section 11 (3) (b) of ID Act filed by the

arguments on the ap
that day, in view of

workman. But the matter could not be taken up on

spreading of covid 19.

Today, no one has appearcd on behalf of any of the parties

through video conference.

Accordingly, matter is ordered to be listed for the same purpose

on 19.10.2020.

Ahlmad is directed to send the copy of this order to the

r uploading on the official

med official of District Court, RADC fi
/

conce
website of the District Court.

S
(PAWAN KU MAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020
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LIR No. 1545/18
Ram P '
reet vs. M/s Hindustan Cocacola Bottling North West & Ors

11.08.2020

Present: Sh. R.S. T_\Iagpal, AR for the workman.
Ms. Manjula Upadhay, AR for the management no.1.

Management no.2 is already exparte.
Sh. M.K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final

arguments.
Further final arguments of the Ld. ARs for the workman and

3 have been heard.

management No.l and
be listed on 24.08.2020 at 4 PM. for final

Matter 1S ordered 10

order.
this order to the

Ahlmad is directed to send the copy

concemned official of District Court, RADC for up!

webhsite of the District Court.

(PAWANKUMAR ATTO)
Presiding Pfficer Labo Court-1X

Rouse Avenue Courts/New Delhi
11.08.2020



LIR No. 3280/17
Shyam Singh vs. The BSES Yamuna Power Ltd.

11.08.2020

Present:  None for the parties.

The matter was earlier fixed for 12.05.2020 for the evidence of
the managements. But the same could not be taken up on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Earlier, it was told to the court that the workman has already

filed an application in the labour office for transfer the matter in the court of

Sh. Anil Kumar, Ld. POLC, Rouse Avenue Court. New Delhi as the

connected matters are pending in the said court. But no transfer order has

yet been received.

Accordingly, matter stands adjourned for evidence of the

managements on 08.02.2021. Managements are directed to file affidavits of

{ date of hearing and supply

witnesses in the court One week prior to the nex

advance copies thereof to the workman or his AR 1
Ahlmad is directed to send the copy
ial of District Court, RADC for _upldading on the official

n similar manner.

of this order to the

concerned offic
website of the District Court. y.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020




LIR No. 3282/17
Brijesh Kumar vs. The BSES Yamuna Power Ltd.

11.08.2020

Present:  None for the parties.

The matter was earlier fixed for 12.05.2020 for the evidence of

the managements. But the same could not be taken up on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Earlier, it was told to the court that the workman has already

filed an application in the labour office for transfer the matter in the court of

Sh. Anil Kumar, Ld. POLC. Rouse Avenue Court, New Delhi as the

connected matters are pending in the said court. But no transfer order has

yet been received.

Accordingly, matter stands adjourned for evidence of the

managements on

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy

concerned official of Di

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

<rict Court, RADC for uploading on the official

08.02.2021. Managements are directed to file affidavits of

of this order to the | t

| =




LIR No. 3288/ 17
Dharampal Singh vs. The BSES Yamuna Power Ltd.

[1.08.2020

Present:  None for the parties.

The matter was earlier fixed for 12.05.2020 for the evidence of

the managements. But the same could not be taken up on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Earlier, it was told to the court that the workman has already

filed an application in the labour office for transfer the matter in the court of

Sh. Anil Kumar, Ld. POLC, Rouse Avenue Court, New Delhi as the

connected matters are pending in the said court. But no transfer order has

yet been received.
Accordingly, matter stands adjourned for evidence of the

managements on 08.02.2021. Managements arc directed to file affidavits of

witnesses in the court one week prior to the next date of hearing and supply

his AR in similar manner.

advance copies thereof to the workman of
of this order to the

Ahlmad is directed to send lhel,_.c?py
{

concerned official of District Courl, RADCJffn uploading on the official
. +{

f -

website of the District Court. 7

(PAWAN K UMAR MATTO)

Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020



LIR No. 3295/17
Manoj Kumar vs. The BSES Yamuna Power Ltd.

11.08.2020

Present:  None for the parties.

The matter was earlier fixed for 12.05.2020 for the evidence of
the managements. But the same could not be taken up on that day, in view

of spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Earlier, it was told to the court that the workman has already

filed an application in the labour office for transfer the matter in the court of

Qh. Anil Kumar, .d. POLC, Rouse Avenue Court, New Delhi as the

connected matters are pending in the said court. But no transfer order has

yet been received.
Accordingly, matter stands adjourned for evidence of the
managements on 08.02.2021. Managements are directed to file affidavits of

withesses in the court onc week prior to the next date of hearing and supply

e copies thereof to the workman or his AR in similar manner.

to send the copy of this order to the

advanc
Ahlmad is directed

concerned official of District Court, RADC fpy uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenuc Courts/New Delhi
11.08.2020




" No. 81313/16
‘. Ram Babu K
unwar vw M/s GAS Secure Solutions India

L
l""- l-l‘d.

11.08.2020

None for the workman.
None for the management.

Present:

The matter is fixed for today for recording of further
examination in chief of the workman, but, today no one has appeared on
behalf of any of the parties through video conference.
Accordingly, matter is ordered tobe listed for

11.02.2021 for evidence of the workman.

Ahlmad of this court is
rict Court, Rouse

directed tO send the copy of
o the concerned official of Dist Avenue Court

this order t
complex, New Delhi for uploading on the officigl website of Delhi District
Court. -

A

(PAWAN KUMAR MATTO)

PRESIDING Ill-'l-'ll'l-]ll:la,\lll)l'll COURT-IX
UL COURTS. sEW DELHI

ROUSE AVEN
11.08.2020



Sanjay Kumar Savita ve M/s Ambey Laboratorijes

11.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 12.05.2020 for
evidence of the workman,

but, the matter could not be taken up on that
day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be

listed for evidence of workman on 15.02.2021. Workman is directed to
file the affidavits of the witnesses in the court one week prior to the next
date of hearing and supply advance copies thereof to the management

or its AR in similar manner.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
C lex. New Delhi for uploading on the officiél website of Delhi District

omplex, Ne
Court.

=

(PAWAN KUMAR MATTO)

'FICER: : OURT-»X

& ; OFFICEI:LABOUT COURT-
m"“&m!ﬂw‘:mn-: COUIES. NEW DELFET
ROUSE [1.08.2020




IR No. 7156/16¢
/ Lol Mohammad vs Spring Well Matresses Pvi.Ltd.

/
/ 11.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 09.07.2020 for

payment of the cost of Rs.1000/- by the maangement to the workman
and also for payment of cost of Rs. 1000/- by the workman to the
management and also for cross examiantion of the workman,but, the

matter could not be taken up on that day in view of spreading of covid-
19.

Today, no one has appeared on behalf of any of the

parties through video conference. Accordingly, matter stands adjourned

for the same purpose on 11.02.2021.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
ebsite of Delhi District

—_—

Complex, New Delhi for uploading on the oﬁiciaf'
If

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS. NEW DELHI
11.08.2020



LID Neo. 33/17

Upender Prashad Chaursiya vs Slach Hydratees Equiptment

11.08.2020
Present; Sh. Santosh Singh, AR for the workman.

None for the management.

The matter is fixed for remaining evidence of the
workman.

Ld. AR for the workman has submitted that he wants
to summon certain witnesses and seeks adjournment. Accordingly,
matter is ordered to be listed on 12.02.2021 for remaining evidence of
the workman.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
11.08.2020




y
J
I

/' LIR No. 2763/17

Ravinder Mandal vs M/s DLF Univarsal

11.08.2020

Present; None for the workman.

Sh.Hari Madhav Saran, AR for the management.

The matter was earlier fixed for 12.05.2020 for
evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman. Ld. AR for the management has appeared through video

conference.

Accordingly, matter stands adjourned for 12.02.2021
for evidence of the workman. Workman is directed to file the affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the management or its AR in similar

manner.

Ahimad of this court is directed to send the copy ¢

this order to the concerned official of District Gourt, Rouse Avenue C=urt

Complex, New Delhi for uploading on the offigia} website of Delhi Dis:ric:
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURTF¢
ROUSE AVENUE COURTS. NEW DELR__ /¢

: 11.05.2020



/

LIR No. 390/18
Vipin Kumar vs M/s Larsen and Toubro Lid.

11.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 09.07.2020 for
evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference. Accordingly, matter is ordered to be
listed for evidence of workman on 12.02.2021. Workman is directed to
file the affidavits of the witnesses in the court one week prior to the next
date of hearing and supply advance copies thereof to the management

or its AR in similar manner.

Ahlmad is directed to send the copy of this order to

the concerned official of District Court, Rouse Avenue Court Complex,
f Delhi District Court.

New Delhi for uploading on the official website

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENUE COURTS, NEW DELHI
11.086.2020




LIR No. 1134/18
Prem Babu vs M/s Ambey Laboratories

11.08.2020
Present; None for the workman.

None for the management.

The matter was earlier fixed for 12.05.2020 for
evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be
listed for evidence of workman on 15.02.2021. Workman is directed to
file the affidavits of the witnesses in the court one week prior to the next

date of hearing and supply advance copies thereof to the management

or its AR in similar manner.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the ofﬁc{al website of Delhi District
Court,

(PAWAN KUMAR MATTO) = %
PRESIDING OFFICER:LABOUR COURT-IX &
ROUSE AVENUE (OURTS. NEW DELHI
11.08.2020




LIR No. 1155/18

Shri Kant vs M/s Ambey Laboratories

11.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 12.05.2020 for
evidence of the workman, but, the matter could not be taken up on that
day in view of spreading of covid-19.

o one has appeared on behalf of any of the

Today, n
d to be

parties through video conference. Accordingly, matter is ordere
Workman is directed to

listed for evidence of workman on 15.02.2021,
to the next

witnesses in the court oné week prior

file the affidavits of the
e management

date of hearing and supply advance copies thereof to th

or its AR in similar manner.

Ahlmad of this court is directed to send the copy of

ue Court .: -

4 - S

this order to the concerned official of District Court, Rouse Avef; ki n Y

. i Delhi Dis P2

Complex, New Delhi for uploading on the DfﬁGFI/WBDS!tB of : %
F 3.

Court. ; / P_}/M ;;
MAR MATTO) s

rAawAN Kl : i
PRESIDING ;Il-‘l-'ll‘l-:Il:qulr“‘f" II:;“:}:L:::
ROUSE AVENLE ot RIS NE S
T 1.08.2020 \&




LIR No. 1782/19
Kar Bahadur vs M/s Top Shop Impex

11.08.2020

Present; None for the workman.

None for the management.

The matter was earlier fixed for 14.04.2020 for talk of
settlement failing which for filing rejoinder and framing of issues, but, the
matter could not be taken up on that day in view of spreading of covid-
19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be

listed for talk of settiement, failing which for filing rejoinder and framing of
issues on 13.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official rue?site of Delhi District
Court. ,

(PAWAN KUMAME MATTO)

PRESIDING Ol FICER:LABOUR Ccoun ,”1

ROUSE AVENLE COURTS. NEW DELI
11.08.2020



o

LIK No. 1191/19
Badal vs M/s Ravi Travels

11.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 14.04.2020 for the
service of the management. Notice issued to the management is
received back with the report served. The matter could not be taken up

on 14.04.2020 in view of spreading of covid -19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, the workman is directed

to file e.mail address and mobile phone number of the management
along with complete set of document within 10 days from today, so that
the notice may be served to the management for the next date of

hearing. The notice to be issued to the management is returnable on
17.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the offigial website of Delhi District
Court.

e
(PAWAN KUMAR MATTO)
TTESIDING OFFICER:LAROUR COURT-IX
& ROUSE AVENUE COURTS, NEW pELHI
11.08.2020



LID No. 156/19
Suresh Singh vs Hawk Eye Protection and Detective Serviee
I‘-L‘-dl

11.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 14.04.2020 for the
service of the management. Notice issued to the management is
received back with the report served. The matter could not be taken up
on 14.04.2020 in view of spreading of covid -19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, the workman is directed
to file e.mail address and mobile phone number of the management
along with complete set of document within 10 days from today, so that
the notice may be served to the management for the next date of
hearing. The notice to be issued to the management is returnable on
17.11.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the officia’ bsite of Delhi District

Court.

(PAWNS-KUMAR MATTO)
T WESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
11.08.2020



LIR No. 2710/19
Narayan Dut Sharma vs M/s Prachi India Pvi.Ltd.

11.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 12.05.2020 for the
service of the management. The notice issued to the management is
received back with the report served. The matter could not be taken up

on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, fresh notice is ordered to
be issued to the management on filing of e.mail address, mobile phone
number and complete set of document by the workman within 10 days
from today and on filing of the same, the notices are ordered to be

issued to the management, which are returnable on 18.11.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
website of Delhi District

Complex, New Delhi for uploading on the offigial
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENUE COURTS. NEW DELHI
11.08.2020




LIR No. 1276/18

Kishan Kumar s/o It "
el Oy amesh Chander vs M/s Harmony Systems

11.08.2020
Present. None for the parties.
The matter is fixed for today for framing of
issues but, today no one has appeared on behalf of any of the parties

through video conference.

Accordingly, matter is ordered to be listed for the

same purpose on 18.09.2020.
Ahlmad of this court is directed to send the copy of

ncerned official of District Court, Rouse Avenue Court
bsite of Delhi District

/

this order to the co

Complex, New Delhi for uploading on the official wf

Court.

1PA\W'AI\'*’KIJI\I:III MATTO)
PRESIDING OFFICER:LARBOUR COURT-IX
NROUSE AVENLE COURTS. NEW DELHI
11.08.2020




LIR No. 1412/19
Kamlesh Singh vs Footwear (klick) India Pvi.Ltd.

11.08.2020

Present: None for the parties.

The matter was earlier fixed for 09.07.2020 for talk of
settlement, failing which for filing reply ta the application filed by the
workman and also for framing of issues, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be
listed for the same purpose on 09.1 0.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. N

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
11.08.2020



LI No. 1416/19
Ved Prakash vs Footwear (klick) India Pyvi.Lid.

11.08.2020

Present: Ncne for the parties.

The matter was earlier fixed for 09.07.2020 for talk of
settlement, failing which for filing reply to the application filed by the
workman and also for framing of issues, but, the matter could not be
taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be
listed for the same purpose on 09.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the officjal ebsite of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
11.08.2020



LIR No. 393536/18
Raju Gapta vs Paramount Autetech P.Lid

11.08.2020
Present: None for the parties.
The matter was earlier fixed for 12.05.2020 for filing

an application for amendment by the workman but, the matter could not

be taken up on that day in view of spreading of covid-19.

Ahlmad of this court has reported that no such

application for amendment has yet been filed.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, matter stands adjourend for the same
purpose on 09.1 0.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS. NEW DELHI
11.08.2020



o5

B
e

LIR No. 1787/19
Surender vs M/s Top Shop Impex

11.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 14.04.2020 for talk of
settiement failing which for filing rejoinder and framing of issues, but, the

matter could not be taken up on that day in view of spreading of covid-
19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be
listed for talk of settlement, failing which for filing rejoinder and framing of
issues on 13.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

/

(o

(PAWAN KUM AR MATTO)
PRESIDING OrFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS. NEW DELHE
11.08.2020

Court.



_— LID No. 866/16
Jaspal Singh ve G.D.Gocnka Publiec School/Ajay Johar

11.08.2020

Present: None for the workman.

None for the management no.2

Management no.1 is exparte.

The matter is fixed for talk of settlement.

Today, no one has appeared on behalf of any of the

parties through video conference.

The matter is already fixed for 15.01.2021 for

evidence of the workman. So, the matter is ordered to be listed on the

date already fixed i.e. 15.01.2021 for talk of settlement, failing which, for

evidence of the workman.
Ahimad of this court is directed to send the copy of
e concerned official of District Court, Rouse Avenue Court

this order to th
r uploading on the official website of Delhi District

Complex, New Delhi fo

Court.

UMAR MATTO)
ABOUR COURT-IX
W DELHI

(PAWA.

PRESIDING OFFICER:]

ROUSE AVENUE COURTS, NE
11.08.2020



LIK No. 1413/19
Lal Chand vs Footwear (klick) India Pvi.Lid.

11.08.2020

Present: None for the parties.

The matter was earlier fixed for 09.07.2020 for talk of
settlement, failing which for filing reply to the application filed by the
workman and also for framing of issues, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be

listed for the same purpose on 09.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the nfﬁciar}vebsite of Delhi District
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS. NEW DELHI
11.08.2020



" LIR No. 1417/19
Vidya Sagar vs Footwear (klick) India Pvi.Lid.

11.08.2020

Present: None for the parties.

The matter was earlier fixed for 09.07.2020 for talk of
settlement, failing which for filing reply to the application filed by the
workman and also for framing of issues, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be

listed for the same purpose on 09.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the offigial website of Delhi District
Court. g

(PAWAN KUMAR MATTO)
PRESIDING OFFICEI:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
11.08.2020



LID No. 4038/18
Radhey Shyam vs Goynl Ofiset Printers

11.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 14.04.2020 for talk of
settlement, but, the matter could not be taken up on that day in view of

spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be

listed for talk of settlement on 18.09.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the officiat wepsite of Delhi District

Court. P
/Mﬁ

LN
(PAWAN KUMAR MATTO)
PRESIDING OrFICER:LABOUR COURT-IN
ROUSE AVENUE COUNTS. NEW DELHI
11.08.2020




/IR No. 3071/17
sachin Gohar vs The BSES Yamuna Power Limited

11.08.2020

Present: None for the parties.

The matte was earlier fixed for 12.05.2020 for
evidence of the workman, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Earlier. it was told to the court by the AR of the
workman that the workman has already applied in the Labour Office for
transfer of the present matter in the court of Sh.Anil Kumar, Id. POLC,
Rouse Avenue Courts, New Delhi, as connected matters are pending in

the said court.

Today, no one has appeared on behalf of any of the

parties through video conference.

The matter is ordered to be listed for evidence of the
workman on 08.02.2021. The workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and

supply advance copy to the managements or their AR in similar manner.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the orﬁ_cim website of Delhi District
Court.

(PAWAN KUMAR MATTO)
PRESIDING 0I~'I-'ll‘l-'.ll:l..\lll)l‘Il 1‘0l'll'_l“-lI
HOUSE AVENLUE COURTS. NEW peLHll
11.08.2020




LCA No. 131/186
Dinesh Bhat vs Quick Clean Healih Core Py Litd.

11.08.2020
Present: None for the workman.

Sh. Prakhar Sharma, AR for the management.
(enrl. no. D/5966/2017, Off. Add: C-9/14, First Floor,
Sect.7. Rohini, Dethi 85). Ph.No. 9711316935.

The matter was earlier fixed for 09.07.2020 for the
service of the management,but, the matter could not be taken up on that
day in view of spreading of covid-19.

Today, Sh. Prakhar Sharma, AR for the management
has appeared through video conference and seeks time to file written
statement. He has also submitted that he will send the memo of
appearance on the e.mail address of this court, today itself and he will

file the letter of authority and written statement on the next date of
hearing.

Accordingly, the mattre is ordered to be listed on
05.10.2020 for filing letter of authority and written statement by the
management.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court. i;
( S éfﬁ‘“

(PAWAN KUMAR MATTO)
o PRESIDING OFFICEI:LABOUR COURT-IX
ol S ROUSE AVENUE COURTS. NEW pELII
al A= 11.08.2020




LIR No. 1742/17
Megh Singh vs Patient Care Service

11.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 09.07.2020 for the
service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19. Ahlmad has reported that the
workman has failed to file the fresh address of the management, hence,

the notice is not issued.

Today, no one has appeared on behalf of any of any
of the parties. Workman is directed to file fresh address, e.mail address,
mobile phone number of the management and complete set of
documents within 10 days from today and on filing of the same, the
notices are ordered to be issued to the management, which are
returnable on 17.11.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District
Court.

AN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX

. ROUSE AVENUE COURTS, NEW DELIN
11.08.2020

(PAW




LIEK No. 1784/19
Jouinudin Ansari vs M /s Top Shop Impex

11.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 14.04.2020 for talk of
settlement failing which for filing rejoinder and framing of issues, but, the
matter could not be taken up on that day in view of spreading of covid-

19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be
listed for talk of settlement, failing which for filing rejoinder and framing of

issues on 13.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. ()
P4
A

(IPAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOLT COURT-IX
ROUSE AVENUE COUNnTS, NEW pELHI
11.08.2020



‘LIR No. 3306/16
HMahender Sharma vs M/s Bentley Clothing Pvi.Lid

11.08.2020
Present: None for the parties.

The matter is fixed for today for evidence of the
workman.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, matter is ordered to be listed for

10.02.2021 for the same purpose. Workman is directed 1o file the

affidavits of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the management or its AR

in similar manner.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Bguse Avenue Court

Complex, New Delhi for uploading on the nfﬁcialiwe ite of Delhi District

' (!t

(PAWAN KUMAR MATTO)
PRESIDING orFICEM:LABOUR COURT-1X
ROUSE AVENUE COUITS. NEW DELHI
11.08.2020




LIR No. 2361/19
Nitin Singhal vs Om Steel

11.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 12.05.2020 for the
service of the management. The notice issued to the management is
received back with the report served. The matter could not be taken up

on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference. Accordingly. fresh notice is ordered to
be issued to the management on filing of e.mail address, mobile phone

number and complete set of document by the workman within 10 days

from today and on filin
issued to the management, which are returnable on 17.11.2020.

g of the same, the notices are ordered to be

Ahlmad of this court is directed to send the copy of

the concerned official of District Court, Rouse Avenue Court
website of Delhi District

)
EW

-~

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
11.08.2020

this order to
Complex, New Delhi for uploading on the offici

Court.




LID No. 679/19

Bhav Nath Pathak vs M i .
Pyi.Lid. ve M/s A VS, Guard and Deteclive services

11.08.2020

Present: None for the workman.

None for the managements no.1,2 and 3

The matter was earlier fixed for 14.04.2020 for
appearance of management no.1 and management no.3 and aiso for
filing of written statements by all the managements, but, matter could not

be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Fresh notices are ordered to be issued to all the
managments on filing of e.mail addresses and mobile phone numbers of
the managements by the workman within 10 days from today and on
filing of the same, the notices are ordered 1O be issued the

managements, which are returnable on 18.11.2020.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Cour_tl_?ouse Avenue Court
wabsite of Delhi District

Complex, New Delhi for uploading on the official/w

(PAWAN KUMAIR MATTO)
PRESIDING OFFICEI:LABOUR COURT-IX

ROUSE AVENUE COURTS. NEW nELHI
11.08.2020

Court.




IR No. 1786/19
Ram Ratan vs M /s Top Shop Impex

11.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 14.04.2020 for talk of
settlement failing which for filing rejoinder and framing of issues, but, the

matter could not be taken up on that day in view of spreading of covid-
19.

Today, no cne has appeared on behalf of any of the

parties through video conference. Accordingly, matter is ordered to be
listed for talk of settiement, failing which for filing rejoinder and framing of
issues on 13.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the offici I ».-?.rebsite of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OrFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
11.08.2020



LIR No. 1414/19
Saudaan @ Sunil vs Footwear (klick) India Pvi.Ltd.

11.08.2020

Present: None for the parties.

The matter was earlier fixed for 09.07.2020 for talk of
settlement, failing which for filing reply to the application filed by the
workman and also for framing of issues, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be

listed for the same purpose on 09.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

Court. 7

(PAWAN KUMAR MATTO)
PRESIDING OrFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
11.08.2020



_,f.lll No. 1785/19
'Prem Lal vs M /s Top Shop Impex

11.08.2020

Present: None for the workman.
None for the management.

The matter was earlier fixed for 14.04.2020 for talk of
settlement failing which for filing rejoinder and framing of issues, but, the
matter could not be taken up on that day in view of spreading of covid-

19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be

listed for talk of settlement, failing which for filing rejoinder and framing of

issues on 13.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, J$ouse Avenue Court

Complex, New Delhi for uploading on the official gbsite of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
NOUSE AVENUE COURTS, NEW DELII
11.08.2020



LIR No. 11418/19
Parvesh Kumar vs Footwear (klick) India Pve.Lid.

11.08.2020

Present: None for the parties.

The matter was earlier fixed for 09.07.2020 for talk of
settlement, failing which for filing reply to the application filed by the
workman and also for framing of issues, but, the matter could not be
taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be
listed for the same purpose on 09.10.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the olT:ial website of Delhi District

Court.

/

qmﬁetréi{ril AR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENLE COURTS. NEW DELI
11.08.2020

e e e P S . & iy,



LID No. 718/19
Mahesh Mandal vs Duggar Fibre Pvt.Litd.

11.08.2020
Present: None for the parties.

The matter was earlier fixed for 14.04.2020 for the
e isssued to the management is

he matter could not be taken up

service of the management. The notic
received back with the report served. T

on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Fresh notices are ordered to be issued to the

ent on filing of e.mail address and whatsapp number of the

managem
e notices to be issued to the

management within 10 days from today. Th

management are returnable on 18.11.2020.

is directed to send the copy of

Ahimad of this court
nue Court

d official of District Court, Rouse Ave

this order to the concerne
the official reehsite of Delhi District
p,

Complex, New Delhi for uploading on

Court.

e

\ m—

(PAWAN KUMAR MATTO) _

PRESIDING mt‘lflﬂall:u\nnrn CcOURT-IX

ROUSE AVENUE COUNTS, NEW pELI
11.08.2020




LID Ne. 88/17
Harshit and Ors vs Gurn Gobind Singh Govi.llospital

11.08.2020
Present; None for the workman.

None for management no.1, 3, 4,5,6,7 and 8.
Management no.2 already exparte.

The matter was earlier fixed for 09.07.2020 for the
service of the management no.7 and 8, but, the workman has failed to
file complete sets of documents, registered envelopes and A.D., so, the
notices were not issued to the managements no.7 and 8. The file could
not be taken up on 09.07.2020, in view of spreading of covid-19.

Today no one has appeared on behalf of any of the
parties through video conference.

The matter stands adjourned for service of the
management no.7 and 8. The workman is directed to file e.mail
addresses, mobile phone numbers of the managements no.7 and 8
along with complete sets of documents within 10 days from today and on
filing of the same, the notices are ordered to be issued to the

management no.7 and 8, which are returnable on 02.12.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the offici twwjebsite of Delhi District

Court.

_— — (PAWAN KUMAR MATTO)

SO prpSIDING OFFVICER:LABOUR COURT-IX

Ml DUAL CAMERY ROUSE AVENUE COURTS, NEW DELHI
11.08.2020



LIR No. 1413/19
Sharda Nanad vs Footwear (klick) India Pvit.Ltd.

11.08.2020

Present: None for the parties.

The matter was earlier fixed for 09.07.2020 for talk of
settlement, failing which for filing reply to the application filed by the
workman and also for framing of issues, but, the matter could not be

taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference. Accordingly, matter is ordered to be

listed for the same purpose on 09.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
| website of Delhi District

Complex, New Delhi for uploading on the offici
Court.

(PAWAN KUMAR MATTO)
PRESIDING 0I-'I"II'I".Il:l..\lllll'll COURT-IX
ROUSE AVENUE COURTS. NEW pELIT
11.08.2020



LI No. 7698/16G
Shyam Singh vs M/s Five Spice Management Pyt Lid.
11.08.2020 i'

i
None for the workman. .

, |
|

Present:

The matter was earlier fixed for 12.05.2020 for
the matter could not be taken up on that

awaiting the corrigendum, but,
e court has

day in view of spreading of covid-19. The Ahimad of th

reported that the corrigendum has not yet been received.

Accordingly, the matter stands adjourned for awaiting

the corrigendum on 01.12.2020.

Ahlmad of this court is directed to send the copy of

ncerned official of District Court, Rouse Avenue Court
website of Delhi District

this order to the co
Complex, New Delhi for uploading on the offic

Court.

a
u-ﬁmx HKUMAR MATTO)
PRESIDING OFFICER:LARBOUR COURT-IX
ROLUSE AVENUE COURTSNEW DELHA
11.08.2020



LIR No. 7235/16

Sunil Kumar vs B-Earth Spair India

11.08.2020

Present. None for the workman.
Sh. Saumitra Singhal, AR for the management.

The

matter is fixed for today for filing of rejoinder and

also for framing of issues.

Today, no one has appeared on

workman

listed O

Ahimad o

this order to the concerne

Complex, New Delhi f
Court.

through video conference. Accordin

n 22.09.2020 for filing of rejoinde

behalf of the
gly, matter is ordered to be

r and also for framing of issues.

f this court is directed to send the copy of

d official of District Court, Rouse Avenue Court

the official TJebs]te of Delhi District
L7

(PAWAN KUMAR MATTO)
PRESIDING OrFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS. NEW pELHI
11.08.2020

or uploading on



. &
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LIR No. 2701/19
Trilok Kumar vs R.M.Enterprises & anr.

11.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 12.05.2020 for the

ements. The notice issued to the manag
not be taken up

service of the manad ements are

received back with the report served. The matter could

on that day in view of spreading of covid-19.
peared on behalf of any of the

Today, no one has ap
ordered

nce. Accordingly, fresh notices aré
ents on filing of e.mail addresses, mobile
ts by the workman within

parties th rough video confere

to be issued to the managem
phone numbers and complete sets of documen
f the same, the notices aré ordered to

10 days from today and on filing ©
be issued to the managements, which are returnable on 18.11.2020.

Ahimad of this court is dire
this order to the concerned official of District
Complex, New Delhi for uploading on the

Court.

|
(PAWAN KUMAR MATTO)
PRESIDING OFFICEI:L
ROUSE AVENUE COURTS. NEW pELHI
11.08.2020

cted to send the copy of
Court, Rouse Avenue Court
official website of Delhi District

ARBOUN COURT-IX

B =
P —



LIk No. 18147/19
Manpal Singh vs M/s Flipkart

11.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 09.07.2020 for filing
of letter of authority by the AR of the management no.2, payment of cost
of Rs. 1000/- by the management no.2 and also for the service of
managment no.1, but, the matter could not be taken up on 09.07.2020 in

view of spreading of covid -19.

Today, no one has appeared on behaif of any of the

parties through video conference.

The notice issued to the management no.1 is not
received back. Workman is directed to file the e.mail address, mobile
phone number of the management no.1 and compelte set of documents
within 10 days from today and on filing of the same, the notices are
ordered to be issued to the management no.1 for the next date of

hearing.

In the interest of justice, last and final opportunity is
granted to the Id. AR of the management no.2 to file the letter of
authority on behalf of the management no.2, as the written statement,
fled by the AR of the management no.2 has not yet been taken on

record, as the same was filed without any letter of authority.

The notice to be issued to the management no.1 is
returnable on 17.11.2020.

Ahimad of this court is directed to send the copy of

9 tt“f ':'dertn *1*?: noncemned official of District Court, Rouse Avenue Court
1,'_..-""




.
Complex, New Delhi for uploading on the official website of Delhi District
Vi

Court.

~ A=
/

AT
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI
11.08.2020




f

/ﬁ [ 98.2020
i?if.‘:_sent:

2

Sh. R.S. Nagpal, AR for the workman.

Ms. '
o Manjula Upadhay, AR for the management no.1.
anagement no.2 is already exparte.

Sh. M K. Diwedi, AR for the management No.3.

The matter is fixed for today for hearing further final
arguments.

Further final arguments of the Ld. ARs for the workman and

management No.l and 3 have been heard.

Matter is ordered to be listed on 24.08.2020 at 4 PM. for final

order. |
Ahlmad 1s directed to send the copy of this order to the

concerned official of District Court, RADC for ulglﬁa'”"ing on the official

website of the District Court. Q_/ A

(PAWAN/KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
11.08.2020



T B 5.

LID No. 311/18
Pankaj Raghav ve Autocop India Pvi.Lud

11.08.2020

Present: None for the workman.

Sh. Yogesh Kumar Sharma, AR for the management

The matter is fixed for today for evidence of the

workman,but today, no one has appeared on behalf of the workman

through video conference.
Ld. AR for the management has appeared through

video conference.
Matter is ordered to be listed for 15.02.2021 for

evidence of the workman. Workman is directed to file the affidavits of the
witnesses in the court one week prior to the next date of hearing and

supply advance copies thereof to the management or its AR in similar

manner.
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court Rouse Avenue Court

Complex, New Delhi for uploading on the offi cralryvebsnte of Delhi District

1l'\“’\\ KUV \ll MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS. NEW DELHI
11.08.2020

Court.



LIR No. 1692/19

Radhika Joshi vs. M/s Sanatan Dharam S i
School & Anr. ) Saraswatl Bal Mandir §y, g,

11.08.2020

Present:  Sh. Ajit Kumar Singh, AR for the workwoman.
Managements arc already exparte.
Sh. Anuraj Lakhotia, AR for the management No.l.

The matter is fixed for exparte evidence of the workwoman.
Today, the Ld. AR for the management No.l has filed an
application through on the e.mail address of this court for setting aside the
order dated 14.01.2020 vide which management No.l was proceeded
exparte alongwith the copy of the written statement and letter of authority
and he submit that he will file these documents in the court on resumption
of the normal functioning of the court. He has sent the copies of all these
documents to the Ld. AR for the workwoman through whatsapp. The I.d.
AR for the workwoman has submitted that he does not want 1o file any
reply to this application and he will straight-way argue on this application.
| have heard the Ld. AR for the workwoman and Ld. AR for
the management No.| on this application.
The Ld. AR for the management no.1 has submitted that one
Sh. Anand Saxena was dealing (in the management No.1) with all legal
matters of the management No.l but inadvertently, he forgot to apprise to
the AR for the management No.l about the present matter, so, on dated
14.01.2020, no one could appear on behalf of the management No.l and
this court was pleased to proceed exparte against the management No.l and
submitted that the absence of the management no.1 was neither intentional

nor willful but in view of the abovesaid reason and prayed for setting aside

the order dated 14.01.2020 vide which management No.l was proceeded

exparte.




",
On the other hand, Ld. AR for the workwoman has submitted

that the management No.1 is negligent person as despite the service of the

notice, no one had appeared on behalf of the management No.l on

14.01.2020, despite of repeated call till 01.17 P.M. and submitted that

management No.l deserves no jeniency and submitted that in case, this

court comes to the conclusion that the application filed by the Ld. AR for

the management No.l is liable to be allowed, then, it should be subject to

the heavy cost.

| have given thoughtful consideration to the submissions made

al of the

for

by the Ld. AR for the parties and perused the record. The perus

record reveals that the process issued to the management No.]

with the report served bul. on that day,

14.01.2020 was received back
M.. no one had appeared on behalf of

despite of repeated calls till 01.17 P

the management No.1. s0, the management no. 1 was procecded exparte.

Gince. the management No.1 did not appear on 14.01.2020. it

person. Be that as it may be,

shows that the management No.l is negligent

since, this court is of the opinion this application filed by the

that in case,

Ld. AR for the management no.1 is not allowed, then the management No.1

i's case on merit before the courl and since, 1t

will not be in position to put

aw that a casc decided on merits i always good, S0,

is settled principle of |
in the interest of justic he Ld. AR for the

is allowed,

e, this application filed by t

management no.| the order dated 14.01.2020, vide which the

nt No.l was proceede
1, but subject 10 the ¢

d exparte 18 set aside only regarding the

ost of Rs. 6.000/- to be
gs have been

manageme
given 1o the

management NO-.
s the proceedin

anagement No.l, a
ckadaisical approach of the

workwoman by the m
conduct and 1a

delayed in View of negligent

management No.l.




/
f ___3 L

Mana s di
gement No.1 is directed to file the original application

writt
llen statement ang letter of authority in

the court within one week from

today and th i
€ Written statement will be taken on record only on the payment

of cost
by the Management no.1 to the workwoman.

Matter stands adjourned for payment of cost and also for filing

of rejoinder and for framing of issues on 18.09.2020.

Ahlmad is directed to send the ¢ of this order to the

concerned official of District Court, RADC for upfoading on the official
website of the District Court.

(PAW UMAR/MATTO)
Presiding Officer Labour Court-I1X
Rouse Avenue Courts/New Delhi
11.08.2020



LID No. 68/19
Dinesh Kamar Bajaj ve Tuli Motors Pyvi.Lid.

11.08.2020
Present: None for the workman.

Management is already exparte.

The matter was earlier fixed for 14.04.2020 for
exparte evidence of the workman, but, the matter could not taken up on

that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference.

Accordingly, matter is ordered to be listed for the

exparte evidence of the workman on 17.02.2021.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District
Court.

(P;\“{\,\’ KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS. NEW DELII
11.08.2020



:“l Neo. 719/1¢
hs::.i:ﬂl:s':“ll]llll vs Babu Jagjiwan
ik House Keeping Service

Ram Memorial Hospital

11.08.2020
P :
resent: None for the workwoman.
Sh. Abhishek Kumar, AR for the management no.2.

None for the management no.1.

The matter was earlier fixed for 14.04.2020 for
evidence of the workman, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workwoman and management no.1 through video conference.

Accordingly, matter stands adjourned for t
on 10.02.2021. Workwoman is directed to file the affidavits of the

witnesses in the court one week prior t0 the next date of hearing and
f to the managements or their ARs In

he evidence of the workman

supply advance copies thereo
similar manner.
Ahlmad of this court is directed to send the copy of

ned official of District Court, Rouse Avenue Court

this order to the concer
he official website of Delhi District

Complex, New Delhi for uploading on't

Court. @J 147
(PAWAN KUVMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS. NEW DELHI
11.08.2020



